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FIFTEENTH KERALA LEGISLATIVE ASSEMBLY

TWELFTTI SESSION

BULLETIN PART - II

' l"'Octobe4 2024.

No:555

The Kerald cener4 Sales lhx (Amendmentl Bill. 2024

Recommendation of the Governor

The Govemor has made necessary recommendation under Anicle

207 (L) of the Constiturion of India in respect of the above BiIl.

Dn- N. Krishna Kumar,

Secretary-


